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to Drua:. Industry was aliowed to be 
ab80rbed permanently In Indian Drugs 
at Pharmaceuticals Limited, a Public 
Sector . Undertaking under the Ad-
mimstrative control of this Ministry 
with effect from the 13th April, 1978 
subject to the condition. inte7'-aIia. that 
: in the event of the service of the offi-
'cer beina: terminated at the instance 
of either the Public Sector Under-
taking or the officer witbin a peripd 
of two yeBrs from the date of his re-
tirement from Government of India 
service and permanent absorption In 
the P!lblic Sector UD!iertaking, the 
approval of theqovernment of Indi,. 
would be obtained· by the officer be-
fore he takes any private employ-
ment. 

The Officer resigned from the Public 
Beetor Undertaking after the expiry 
of the 2 year period and joined OFFI 
(Organisationo! Pharmaceuticals Pro-
ducer Industry), for which no permis-
lionot (Jovernment was required. 

(c) The Class II Officer, whose 
name has been referred to in reply to 
Lok Sabha Unstarred Question No. 
2969 answered on 9tb December. 1980, 
was holding the post of an Assistant. 
He was dealing with matters pertain-
in. to Synthetic Fibre Industry at 
the time of seeking voluntary re-
t ~ t  

Cd) 'boas not arise, as both the 
Officers referred to above were not re-
quired in, tbe c1rcumstanCBII of .each 
cue to take ~ l a  . from Gov-
ernment beforeacceptJng private 
emplo)1l1ent after retirement. 
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Disposal of compensatiClD C1a1ms C __ 

2004. SRRI R. K. MHALGI: Will 
the Minister of SUPPLY AND BE-
HABILtrATION be pleased to ~ 

to the reply given to Ullstaaed Quelr 
tion No. 2968 on 9th December, W80 
regardine compensation clalms-appli. 
cations of Displaced Persons from 
Ulhasnagar (District Thana) MahVa. 
shtra ana state: 

(a) the efforts made and prOlreU 
achieved during the last two moo1t1& 
In respect of minimising pending ~ 
of compensation claims  of Displaced 
persons from Ulhasnagar (DI5tt. 
Thana. Maharashtra); and 

(b) whether any compensation has 
been paid to them, and if so, how 
much and to how many applicants? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF SUPPLY AND REHA-
lULITATION (SHRI P. K. THUN-
GON): (a) and (b). Out of 41 cases,2 




